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Steel Plant (st.)
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes on the Minisiry
of Home Affairs and Dzpartment of Sozial
Welfare-Reservations for Scheduled Castes
and Scheduled Tribes in Public Services,

COMMITTEE ON SUBORDINATBE
LEGISLATION
FOURTH REPORT

SHRI SHRI CHAND GOYAL (Chandi-
Garh) : I beg to present the Fourth
Report of the Committee on Subordinate
Legislation.

12,18 brs,

STATEMENT RE : RECHANGE OF
PROTOCOL ON THE EXPANSION
BOKARO STEEL PLANT

THE MINISTER OF DEFENCE AND
STEEL AND HEAVY ENGINEERING
(SHRI SWARAN SINGH) : My colleague,
the Minister for Industrial Dezvelopment,
Internal Trade and Company Affairs, made
a Statement in this House yesterday about
the visit of H,E, Mr. S.A. Skachkov, Chair-
man, State Commiltee of USSR Council
of Ministers for Foreign Economic Rela-
tiem.. He informed the House of the dis-
cussions with Mr. Skachkov regarding the
public sector industrial undertakings set
up with Soviet cooperation. Discussions
were also held in regard to the expansion
uf_ Bokaro Steel Project to a capacity of 4
million tonnes. Government of India
inl’ormed_ Mr. Skachkov of their decision
o appoint the Central Engipeering and
Deals_nl Bureau of Hindustan Steel as
Principal Consultants for this expansion.
This function, duriog the first stage of
_ Bokaro was being discharged by the Soviet
~Consultants, The Central Engineering
and Designs Bureau have, in the meantime,
| developed iheir own expertise. They h.lw:
also access 10 the koow-how of Soviet
o_mmsnliom under an earlier agreement
signed by Hindustan Steel withM/s. Tiaj-
Promexport to carry out the design work
in accordance with the Detailed project
LReport approved by Government,

- The bulk of the equipment for the
¢xpansion of Bokaro will be manufactured
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in the country. Such equipment, however
as have to be imported will, it was agreed
be financed out of the unutilised parts of
the existing Soviet credits.

BUSINESS ADVISORY COMMITTEE
FOURTY FOURTH REPORT

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH):
I beg to move :

“That this House do agree with the
Forty fourth Report of the Bussiness
Advisory Committee presented (0 the
House on the 2%d February, 1970"

MR. SPEAKER : Motion moved :

* That this House do agree with the
Forty-fourth Report of the Business
Advisory Committee presented to the
House on the 23rd February, 1970,”

SHRI SONAVANE (Pandharpur) : The
aliotted by the Business Advisory Commi-
ttee is highly inadequate particularly for
the discussion of the Demands for Grants
of the Railway Ministry. Therefore, I
want to make an amendment.

MR, SPEAKER : This is a unanimous
report by the Committee,

SHR1 SONAVANE : Seven hours are
highly inadequate,

w

12, 21 hrs,

REQUISITION AND ACQUISITION OF
IMMOVABLE PROPERTY (AMEND-
MENT) BILL-contd.

MR. SPEAKER: We were discussing the
Requisition and Acquisition of Immovable
Property (Amendment) Bill yesterday. The
total time allotted was two hours and the
balance of time left after yesterday's dis-
cussion is 45 minutes, It is up to you to
finish it within that time. I think we
should finish it within the lime at Shri Kunte
may continue his speech.

SHRI DATTATRAYA KUNTE (Kola-
ba) : Alook at the Bill will make it very
clear.The original Act of 1952 was at emporary
measurz but the temporary measure dragg-
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ed on till 1962, when there was the declar-
ation of emergency in 1962- Then they took
possession of the propeities under the em-
crgency declaration and those properties are
8iill in the possession of the Government,
In order to protect the Government, after
the Emergency was over, Government tagg-
ed them on to the old Act, but the old Act
was also temporary. Under clause 2 the
Government mow want to make it a perma-
nent measure. It is not very clear why and
bow this need had arisen. After all the Land
Acquisition Act is there and the Mulla
Committee is looking into that question,
Acquisition of land and propertics could be
properly governed under that Act. TT at all
the Government wanted a permanent meas-
ure, they should come with a different Act

80 that the House could have gone into the
details,

B ¢ other point is the continued requi-
ioning of the properties for another ten
ars. If we look into the history of these

properties many details will come out. The
Minister has not given us facts and ligures,
How much agricultura) property is in their
possession and how many buildings or ot-
her properties have been taken over by
them ? In how many of these there are
defence establishments 7 As long as that
information is not given, how can we be
asked to decide these things 7 1 thiok it
will be safe to say that there are no defence
establishment in a major part of these prop-
erties. In Bombay a number of propertics
bave been taken over under the 1939 Def-
ence of India Act; they still continue to be
there; to say that all these properties are
occupied by the Goverament is not true.
Manoy original residents of these properlies
have passed long ago but persons who have
retired from Government service, or their
soms or relations are occupying these pro-
perties. There are other properties also.
There are other properties lying vacant.
But why should they continue to be in the
posaession of the Government ? It is really
surprising to say that it should continue for
ancther ten years, It isa great hardship
for all those persons. Taking over of pro-
perty is a temporary measure, resorted to
as a war measure when the Governme t
could not think of anything else, if it cont-
inuses for forty years, it is unfair and th-
ere is no justification for it. This sort of
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2rdship should not be imposed on fhe pe-
ople by the Government,

The Law commission have said that not
more than five years will be taken. If the
Mipister says that he wanted 10 years, he
has not given any reasons for saying so.
What were the efforts made during all the-
se days 7 Has he taken steps to consider
the merits or demerits about the propertics
being taken over ? He has not given any
facts and figures in that regard. He has
oot taken the House imo confidence. With-
out taking this House into confidence, to
ask the House to raise the period from
five sears to 10 years is ancther hardship.

As regards compensation, he says that
the property is worth about a few crores
of rupees, We have known that every year
the Government is spending cores of rupees
on buildiogs and other establishments for
their officers and staff. If they are spend-
ing crores of rupees, than, to say that they
must stick on to the possession of these
properties siill more has no justification.
Therefor, it is really necessary that before
this House takes this Bill inte copsiderat-
ion, the Minister should give detailed .in-
formation to the House so that the House
can deal with it and deal with it with a be-
tier judgment. Till then, I must say that
this measure is not neccessary and there-
fore, I would like to oppose it.
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It was suggesied by some Members
that a registered notice of at least 15 days
should be given to the soldiers whose lands
are to be acquired under the Indian sold-
iers Litigation Act so as to enable them to

represent their cases cither persopally or
through their nominee,

The Home Minister stated that as Def.
ence Minister he had also received compla-
ints that this Act was not being properly
implemented in some arcas of Punjab and
Delhi. He asked Shri Gajraj Singh to send
his suggestions for effective implementation
of the Act to him or to the Chiefl Secretary
to the Government of Haryana, for farther
examination.
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SHRI RANGA (Srikakulam) : 1 do not
wish to take 100 much of your time Speak-
ing for myself, 1 want to express my
gratitude to so many of our members who
have brought to the notice of this House,
and through the House 1o the government
as well as the country, how this Act had
been abused up till pow, not omly to
the detriment of the intrests of thousands
of our kisans bul also 1o the detriment of

the intrests of our own soldiers who have
been_defending the country and who have
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placed themselves at the disposal of this
country for its secuqity.

It is unfortupate that the members
belonging to the ruling party did pot take
the trouble 1o utilize the machipery that
they have within their own party in order
to bring it powerfully o the potice of the
Miaister copcerned and also tne Prime
Minisrer how strong is the fecling and the
resentment felt by our people against this
Act and the way in which it has been
used, If only they had done it, befor it was
t00 late, their perty themsives would bave
given some serious consideration to the
ravages caused by this Act and the wroog
way in which it has been administred. 1 am
very happy that yesterday Shri Lobo Prabhu
drew our attention to the mischief of this
Act and members belongiog to all parties,
iocluding the ruling party, have supported
the stand that he had <o boldly faken that
this Bill ought not to be passed at all. The
most unfortupate part is that this Bill has
taken us by surprise just at the time when we
were busy over the President’s Address and
the Railway Budget with the result that 1
do not know whether it would bhe possible
for us to marshall all the voting strength that
we would like to, But if the boo. Minister
has been following the debate carefully, as
I hope be has done. he would be able to
know how strong is the feeling of resent-
ment expressed from all sides of the House,
including his own, Therefor, if it is mot too
late, 1 would appeal to him to withdraw
this Bill and come back again, late on,
with an improved Bill including or incor-
porating all the various suggestions that
bhave been made here.

Actually, ths question of compulsory
land acquisition is being considered by a
bigh-power committee. Members of all
political parties are reprsented in that
Commitee, My hon. friends, Shri Randhir
Singh, Shri Kanwar Lal Gupta and many
other are members of this Committee. I am
also a member of this Committes. Shri
Mulla is the Chairman of this Committee.
The report of this Commitiee is going to
be submitted to government by the end of
of this month, Surely, there is not so much
of urgency that they should proceed with
this Bill before they have an opportunaty
of considering the report of this Committee,
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Therefor, I would appeal to the

Minister not to proceed with the Bill just
now. He can ask for its adjournment and,
later on, after considering the report that
we arc submitting to him be might be good
enough to come forward with the necessary
official amedments to this Bill at a later
stage during the session and get it passed,
if he were to be so much in ap emergancy.
if on the other band, he tries to impose
this Bill on our heads now, we would have
no other choice except to challange this
Bull by means of a division,

MR. SPEAKER : Shri Viswanatha
Meoon ... He is pot bere. His party had
given his name, Shri Barua,

SHRI R. BARUA (Jorhat): Mr, Speaker,
Sir, T would like to confine my speech only
to the requisition aspect of the Bill, I am
really very sorry that, when thereis no
emergency, the Bill seeks to extend the
period of requisition for another ten years,

I have seen with my own eyes the
plight of people, mostly cultivators, whose
lands were reqisitioned years and ycars
past and in spite of repeated requests,
applications and petitions, nothing comes to
there pockets, Eeven if it comes. itis a
very nominal amount because on requisi-
tion the actual value is not given. The
result is that poor cultivators are put to
serious hardships,

What is more, if the land is derequi-
sitioned, they will find it dumped with
stones, big patches and what-not, In order
to reclaim the whole area, they have to
spend a lot of money which they do not
have. The result is that they sell out the
land to somebody who can subsequently
utilise it. Only the big people, who can
affored to pay some money, go and acquire
this cultivable land.

Therefor I strongly resent the idea of
extending the period of requisition for
another ten years. As Professor Ranga has
rightly said, the whole thing of acquisition
and requisition is under study by a
committes under the chairmanship of Shri
Mulla, If that is so, why can the Govera-
ment not wait for some time to have a
comphensive look at the whole affair
and remove the hardship of the people ?
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This Bill seeks to give the power to Govern-
met t8 Kéep in ikl Posessibh imtove-
able property for 1tfger pridd. Thiis " A
cates mdecus:an oo the part of the Defence
Ministiy" "THey *‘thanot” decrad | §dickly
whelhéH suth imMovEible proerty watld bet
réjuired M‘ﬂrtﬂ‘"purpn:e or'not; 'This is?
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immoveable property for'their~prpbse ‘and®
so long as emergency coaotipues, they can
R#p tHE propértywith (Hemi- Bt biv: this
Bill they are going to cohvert 'the sormateya
into emergency. Therefore, 1 consider this
Bill as worse than the Preventive Dg,,enllt;mI
Act, (Interruptions) becasue under the
Prévetrtive Delertion \Act onlycone. peison
can be kept in custody but-by this' Bill thed
entire family can be keplout of their house,
Agricultural land is taken by government
and.a nomjpal wmpenn,qnn -5, times. or 10
times of . the Jand reyenug s mld and I have |
seen personally families begging from Gop[
to door ms a result of their agncullural
lagds being taken away by Government. )
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IShri Biswanarayan Shastri]

I wouid like to give a personal instance
of my experience. Before I was elected 10
Parliameat, I served as the Principal of the
College in my State in North Lakhimpur.
The college acquired a laod of about 12
acres. The Defence Department requi-itoned
that land. The college was going to be
shifted there but this could not be dore,
They peither purchased the land por rele-
ased the land, Therefore the college has been
suffering to a great extent and it was shified
somewhere else, Therefore, Sir, 1 would
like to suggest that the period of requisi-
tion of 10 years is not & proper one. If at
all, it should be 3 years only, I would like 10
suggest to the Minister that under no
circumstances land from the agriculturi ts
should be taken away without giviog thein
proper compensation. With these words, 1
record my strong prolest againsi provision
of this Bill and conclude,

MR. SPEAKER: We pass on the Clause=
by-clause coonsideration.

SHRI TENNETI VISWANATAM (Visa-
khapatoam) : I wanted to speak,

AN HON, MEMBER : Let the hon.
Minister reply to the debate.

SHRI RANGA : You may kindly use
your good offices with this Goveroment,
Sir. It has been opposed universally by all
sectiona, by all parties.

SHRI TENNETI VISWANATHAM :
Even those who did not speak like myself,
arc also opposed to it

MR. SPEAKER : The hoa. Minister
may speak after lunch,

12.58 hrs,

The Lok Sabha adojurmed for Iunch
Fourteen of the Clock,

nll

The Lok Sabha re-asseribled after
Lunch at four minutes past Fourieen of the
Clock,

[MR. DEPUTY SPEAKER in the chatr]
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REQUISTIONING AND ACQUISITION
OF IMMOVABLE PROPERTY (AMEND-
MENT) BILL--Contd.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY) : This Bill seems 1o have
made an impact on all sides of the House,
I Think this is one Bill which has received
universal.,..

SHRI LOBO PRABHU (Udipi ) :
Condemnation. :
SHRI B. S. MURTHY : .. which has

created universal excitement, because even
an veteran parliamentarian like Shri Ranga
said that Government had conveniently
chosen 10 bring forward this Bill at a time
when their minds were otherwise engaged.
But in spite of his being otherwi-e engaged,
Shri Ranga also has taken part in the debate
and he has given his opinion on this.

I think that much of the criticism seems to
be unfounded. 1 have myself been a wictim
of this Act once.

SHRI SRIDHAKAR SUPAKAR (Sambal-
pur) : Therefore, it is well founded.

SHRI B. 5. MURTHY Shri Supakar
whom 1 always consider 10 be a very silent
and sober Member has also registered his
protest against this Bill.

Let me give you this instance s0 that
hon. Members may appreciate my anxiely
to please them wll. Some youngman in
Hyderabad belonging to the Scheduled
Castes formed themselves into a co-operative
bousing society amd they purchased some
land. Three or four weeks later, the Defence
Mipistry came and gobbled it.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHR1 M. R.
KRISHNA) : They purchased it.

SHRI1 B, S, MURTHY : - He scems to
be a person who knows what gobbling is.
Then they took nearly five to six years to
get if back. They could pot get the land,
but the compensation was paid and 1 had
also to play a very important role in getting
these jyoungmen mnecessary and adequate
compensation in as brief a period as possi-
ble. I had also a plotin that.
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But this Bill bhas nothing to do with
that kind of thing where everyone is being
persecuted or harassed, As a matter of fact,
I would like to give you certain figures
which will allay all fears about this matter.
I am giving the figures up to 1st February,
1970. As regards requisition, in the case of
the Ministry of Defence, the number of
buildings is 179 all over the country ...

SHRI DHIRESWAR KALITA: (Gauh-
ati) : As against how many requisitioned 7
He has s1id that 179 were acquired,

SHRI B.S. MURTHY : These were not
acquired but requisitioned. The annual
compensation payble is Rs. 6,86 lakhs,

SHRI DHIRESWAR KALITA : Oo a

poiot of order. In Assam itself the number
is more.

SHRI1 B. S. MURTHY : I am giving the
information at my disposal..,.

SHRI DHIRESWAR KALITA : He
may be having that information at this
disposul. But [ contest it. He has pot becn
properly brieled.

SHRI B. S. MURTHY : The arca of
land under requisition in acres is 86,658.02,
under Defence, for which we have agreed, &
the annual compensation payble is Rs. 68 96
lakhs, The esti d cost of acquisitioning
this is about Rs 29,63 crores. In the case of
the Ministry of Finance, the pumber of
buildings is 34 and the compensation amouat
is Rs. 1.4]1 lakhs.

Department of Statistics, 1 bldg, annual
compensation Rs. 189,50 paise, 17 bighas 13
kanals; Ministry of Railwiys, 7 buildings
annual compensation Rs.11,459.40, arca 8,924
sq. ft; central PWD, arca about 577 acres,
annual compensation Rs. 4,51.800; Direct-
orate Genperal of Security, 3 buildings, area
90.29 acres 502.03 bighas and 39,8 kanals,
Rs,89,177 83; Ministry of Education, 2 build-
ings., Rs. 12900; Munistry of Information
and Broadcasting, 4 buildings, Rs, 23,400;
Posts and Telegraphs, 5 buildings, Rs.
40,012; Department of Atomic Energy, one
building, annual compensation Rs, 4080
area 11,177,35 sq. ms. and last but not lca-
st, Directorate of Estates, 222 houses, Rs.
18.84 lakhs. This is the whole list.
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SHRI R. BARUA : We wanted to know
why an extension is needed for another ten
years.

SHRI B.S. MURTHY : I do not know
whether the hon Member was present in the
House ecarlier when I made it clear yester-
day why we have come to this august Hou-
se for this purpose.

Shri Lobo Prabhu quoted the Law Co-
mmission. Some other hon. Members refe-
rred to the Mulla Committee which is abo-
ut to submit its report, 1 am told that Co-
mmittee is not concerned with the requisit-
ioning and Acquisition of Immoveable Pro-
perty Act of 1952,

In spite of all this, I would like to hoan-
our the hon. Members who participated in
this debate. Most of them spoke with feel-
ing. Feelings are deeper than thoughts and
thoughts are deeper than words. So 1 would
like to accept to their request. T had propo-
sed ten years, Shall we have a compromise
on the basis of 50:50 7

SOME HON. MEMBERS : No, no,

SHRI A. S. SAIGAL : (Bilaspur) Let
Government make up their mind.

SHRI B. S. MURTHY : Government
havemade up their mind, 1 accept the
period of 3 years and I request that the
Motion be passed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill be circulated for the pur-
pose of eliciting opinion thercon by the 3ist
August 19707,

The Motion was Negatived.

MR. DEPUTY-SPEAKER : The quest-
jomis : *That the Bill further to amend
the Requisitioning and Acquisition of Im-
movable Property Act, 1952, be taken into
consideration.”™

The motion was adopted.

MR, DEPUTY-SPEAKER : The quest-
ion is : “That Clause 2 stand part of the
Bill."



W kegiisiiioning.& ' FEBRAGAYE 1970"

W,
Yl .

o dewiocps e Hiw

W A vk bl : o

ol MF. Déply-Speaker]
The motion was adopted. us

- C.'awe 2 was ad'drd foul rke Bm .

51 Ciwc 3 {Amendnw of. strum m i

wa upa ep b

i 'SI—I-RI SHWA-CHANDRA JHA . 1 be;

0 move : ELtl R L B |

Bl F!gc‘@ ‘Iims@ andit0,s - e v e
)"rlrl |F‘F yea,[;\ su!wlm:e l'we;e:ts (I)

Page 2 Ilnu 12 apd'13,- -

o for i:1en years” subiute fjve years® (3
Shri B. S, MURTHY ::l beg. to.move-:

- Pale 2 Ilnt 9- I , -

n Jer "1969. .uburml'r N I‘!?O = (Y]
‘.h-uu LOBU PRABHU : l‘beg 6 move s

'| PIR'FZ, llptg-. e = a0 (LR AL

« for *'ten’] swbstitute- *'r.hree"-- we ]
"'"'Pail:'i.'liﬁ'e'IZ.'-""P"'"I o
for ‘“ten'” substitute *“three™ (10)

Page 2/line MHH W A+ /o s
_.for "tcln ) Isublrff:rrel ;:thfee . I({I 1)
off fre e Wt (wgalt) o amemer

9y, faw ¥ 9 frarz z@ aw Fr 2
W W E qaifeas. & g X
oy gl Tag @ I\ faarz # g
v wre v Femr & ) &b W @wE H
g aworg o Xgr e fE deparaioagi
&y, @ are 3§l 98 @r ? d ats
Fifame o8 e @ fadiz &
2 ) g fazsr waa #1 A e Ad
afew zm @ ¥ faq @t F{iﬂa’llﬁ q
T aFd gu‘lt Ju% Wz @A FT
A ar G ur‘ﬂ'\'#"ﬂt & wigfa

bii

4w @ wre ffaafemw - & w@d § oy

7z uF aga a9 faurz & oAt @1 wA-

faw It grag A Sraow g Fay
safag Hagw feam o e d
MNT w31 Wl gLFE A W owgr aﬁr
dva arer %) fagrz <&y o, a1 s

a8 FaF Feafa ATCHIT 77, 2 st

acquisition’of 212
I tmombfr P rrpern umdr } Bill
ISR % fag aT AT @Y aqia[a.
#)-frarz w17 fias .0 CREIECE
Mg fE ey A Y 2 dR G
AF R frarz A TgA Al 3 weur
At fr - gae o wrA dr arama'|
uF A A, Emm 5’\ agn Y 8 :-.auin
il a‘l |G |TA A g 398 az ART
TR AT itfga m‘: &) az‘? aswl,a am
& 9T wvsfa w1 9@ 3T a% @ A
a?a.'? weafd 1 ¥9 aag % 490 )
WAL ® §NeA @ wfge ¢
o a) o S arw ¥ fao & & wEEY
atfam A g afew o . Sgiv fe
@1 ma wy faavz wyud) gy & e
BRI R o
CLE TR T Ul B IR PR B B
st wfn www o oE Tz mm
MmN '#‘r‘m{i’ Fwdy ‘e grew’
w1 s Gear BG wer fn gan) A @A
W fadlsias @ a*a F oA wigal
fs faar grow 31 Sva damav faat’ sn':
ECES fzv!m A3, 78 waar. whan | i\
s fr ag am_ ﬁm U IEN

et ol b

SHRI DHIRESWAR KALITA : 1 am

‘glad that Goverament ‘has n‘gfﬂ.d 10 réduce

the period to three scars,: - L

Iao ml qucsrmn 1I|c |lgh! of 1hc 3uvcrr-
mcnl 10 mqulsn,pn Governmepl ;hou]q
ha\r: the right to l’tqulhlloll, but it should.
not dla; on for ten years. chteldag also'
1 said, that y'l my cqmmqencv for the lnst
scven or cight years people have nm b:cn
gmmg any recurring payment. If ‘the origi:
nal proposal of the Govcrnmem were accey
pted, then for nine ygars no, paper . wlﬂl
move for recurring payment. These buvep-
ucnls are known o all of us, how they be,-|
ha\'t. L snp yesterday, the _Fecurripg comps
ensation js very low, and _this Bill would
hit_bard all the pellanls and the low i income
|rqyps Big huum! as my ﬁon Friend Mr.
Jha said, belpnging to b|| groups and. tycaony
bave never been uqumltmd 1 have known
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One particular case and Mr. Swaran Bingh
also knows it, It has not been settled dur-
ing the last three years. The person is an-
ordinary clerk who gets Rs. 150 per month
and he owns a house in Tespur which was
reduisitioned in 1962 and he hasnot bten
able to get a single rupee from it till today
because the military man who is occupying
it is objecting to giving him some rent.
The District Magistrate is not in a position
to'settle the mccounts, The Defence Minist-
ry and the Law Ministry ‘never make things
clear to ‘the ordinary persons. Therefore,
I moved this amendment and I am glad that
the Government has accepted three years.
I hope within three years Government will
take note of whatever we have said in this
House and clear the accounts of the low
income groups whose houses and properti.
es have been requisitioned and cither rele-
ase them or acquire them.

SHRI LOBO PRABHU : 1 am grateful
to the hon. Minister for accepting my ame-
ndment that the period for derequisitioning
or acquiring be reduced to three years, He
was kind eoough to say that it was a birth-
day gift to me ; today happens to be my
birthday. I should like to say that this may
also be the birthday of better relationship
between the Government and the Opposit-
ion, relationship where there is co-operation
and reasonablé amendments are accepted.
No one is going to be put to any inconven-
ience. There is the Rent Control Act under
which any House required by the stafl can
be obfaified from the State Government and
there is the Land Acquisition Act as T refe-
rred carlier. 1 understand there was object-
ion from Finance that the amount required
was some thing in the nature of Rs. 33 cr-
ores for paying and acquiring the propcrti-
es 8 that is was difficult to find that
amount within the next three years, In case
there is large scale derequlsitioning the am-
ount required will be smaller. There is one
thing more. If you delay, you will only in-
crease the amount of compensation, with
the rise in property values. So it is better
to acquire them as soon as you can so that
you can pay as low as possible within the
present rates.

Lastly, I should like also to say that
this is the birthday of a new understanding
between my party ani the cocialist party.
They have been pleading for the small man's
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house and I have been pleddidgfor the'big=
ger houses. But I should like to point out
to them that propsrty is the same, whether
it is a palace or a hut; when one tafks ab-
out the right to property, ongé misf think
of the little huts of thousands of -pegple
involed. So, I do hope that this is the bir-.
thday of good sense when the socialist par-
ty realised that the right to property is the
right live a civilised life.

SHRI B. S. MURTHY : Mr. Deputy-
Speaker, because of this amendment so
I have to propose one (wo to other amend-
ments that wherever the word ‘ten’ comes it
should be rcad as ‘three’ in clause 4.

MR. DEPUTY-SPEAKER: It is not ap-
¢n to the Minister to move an amendment
suddenly. He has to give propsr nbtice for
it.

SHRI B 5. MURTHY : It is coming.

MR. DEPUTY-SPEAKER : Tt is not
before me now. You have to reply to the
points raised by the Members who have
moved the amendments. )

SHRIT SONAVANE : The House can
waive notlce for the hon, Minister.

SOME HON. MEMBERS : No, nb.

MR. DEPUTY-SPEAKER : Shafl T put
the amendment to the vote ?

SHRI SONAVANE : 1 want to speak.

MR, DEPUTY SPEAKER = You ‘can
speak on the next clause.

SHRI B S. MURTHY : I accept.the
amendment,

MR, DEPUTY-SPEAKER: What amen-
dment 7 -

SHRI B.S. MURTHY : Shri Lobo Pr-
abhu’s amendmn.ent,-three years, -

SHRI DHIRESWAR KALITA : Thu.e
years proposed by me and Shii Lobd Parbhu.

MR. DEPUTY-SPEAKER : Thé Mibt.
er accepts one of the amendments which
reduces the period from 10 to thres Yyears,
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[Mr. Deputy-Speaker)

Even 30, I have to put all the amendments
formally to the vote of the House. Now,
Shri Shiv Chandra Jha's amendments.

AN HON, MEMBER : He has asked
for leave to withdraw.

MR, DEPUTY-SPEAKER: Do you want
to withdraw ?

SHRI SHIVA CHANDRA JHA : Yes.

Amendment Nos. 2 and 3 were by leave,
withdrawn.

MR, DEPUTY-SPEAKER : Then, thero
is Government amendment No. 7.

Thequestion is :

“Page 2, line 9, for “1969" substitute
“1970" M

The motion was adopied.

SHRI LOBO PRABHU : Amendment
Nos. 9, 10 and 11 are consequential,

MR. DEPUTY-SPEAKER : I ¢hall put
amendment Nos. 9, 10 und 11,

The question is :

. Page 2, line 9, for *‘ten" substitute
“‘three", ®)

The motion was adopted.

MR. DEPUTY.SPEAKER : The question
s :

Page 1, line 12, for “‘ten" substitute
“thres™ (10)

The motion was adopted,

MR, DEPUTY-SPEAKER : The quest-
is:

Page 2, line 17, for *‘ten” substitute
“three* (1)

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, the
question Is :
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““That clause 3, as amended, stand part
of the Bill"

The motion was adopted

Cluse 3, as amended was added ro the
Bill,

Clause 4, Amendment of Seetion 8.

SHRI B.S. MURTHY : I want to make,
with your permission, a submission, It is
about clause 4, I want, with your permiss-
ion, to delete the whole of clause 4.

MR, DEPUTY-SPEAKER : First of all,
I would like to ascertain from you whether
you are moving the amendment standing
in your name,

SHRI B, S. MURTHY : Yes.

SHRI LOBO PRABHU : We do not
agree to the deletion of the entire clause
4, because it is for revising the rate over
five years.

MR. DEPUTY-SPEAKER : Order, order
I am at this stage ascertaining from bon,
Members who have sent in their amendm-
ents whether they are moving them or not,
The Government amendment is No. 8.

SHRI LOBO PRABHU : I move :

Page 3, line 12 after **sub-section (2A)"

insert **provided there is just compens-
ation, according to prevalent market values
to the owners.” (16)

SHRI SHIVA CHANDRA JHA: I move;

Page 3, line 8, after “be revised™ insert
“after taking the socio.econmomic situation
of the case into consideration."” “@

SHRI DHIRESWAR EALITA : I
move :

Page 2, line 34, for *'live years" subsiit-
ufe *‘one year." (LE)]

Page 2, line 45, for ““five years" substit-
ufe “‘one year" (14

Page 3, line 4, for “five years" substir-
ufe “‘one year" (15)
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SHRI B, S, MURTHY 1 I movs.

Page 2, line 40, for *1969™ substitute
l‘lm’l (n)

SHRI OM PRAKASH TYAGI (Morada-
bad) : I move :

Page 2, line 34.-

Jor “five" substitute **three" (20)
SHRI LOBO PRABHU : I move :
Page 2, line 34,-

Sor “five" substitute “ihree" (12)

SHRI OM PRAKASH TYAGL : 1
move :
Page 3, after line 12, insert-

“Provided the compensation will be pa-
id to the owner according to the prevailing
market value.”
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SHRI LOBO PRABHU : Having read
clause 4 again, 1 find that it provides for
revision every five years. In view of the
Government accepting the amendment limi-
ting the requisitioning to a period of three
years, the guestion of revising it every five
years no longer exists. In the circumstances
1 agree with the Government's amendment
to delete clause 4 completely.

MR. DEPUTY-SPEAKER : 1 do mot
think any necgative amendment can be
moved at this stage to delete any clause,
but at the stage when a motion is moved
that this clause stand part of the Bill, you
can vote it down,
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SHRI R. D, BHANDARE ( Bombay
: I bhave a two-fold prayer to
uuh Pirstly, the notice of time for the
- purpose of moving an amendment may be
_.maiyed and I may be permitted to move an
amendment. Secondly, my amendment for
the deletion. of clause 4 of the Bill may be
. That is within the discretion

of the Chair.

MR. DEPUTY-SPEAKER : 1 am
afmid 1 do nct have any discretion on
that,

SHR1 R, D. BHANDARE : So far
as. the time for moving an amendmept to
a Bill is concermed, there is a time-limit,

MR, DEPUTY-SPEAKER :
(3) reads :

Rule 344

waAn amendment shall not be moved
which has merely the effect of a nega-
tive vote,”

* 8o, 1 do not think I can sccept that.

SHR1 DHIRESWAR KALITA : Origi-
nally, the Bill envisaged a period of ten
years, Then, considering the socio-econo-
mic conditions, it was revised to five years,
So, my consequential amendment stands
that for recurring payment etc. the period
should be one jear.

SHRI R. D. DHANDARE : Clause 4
can be deleted.

SHRI DHIRESWAR KALITA : You
_cannot delete it now.

MR, DEPUTY-SPEAKER
Minister anything to say ?

: Has the

SHRI B, S, MURTHY : [ waot to say
that my acceptance of the amendment
moved by Shri Lobo Prabbu.........
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Fifzal & wra sdr & oz &t feam
TG W Az A Qar g dfew ww
THR JEA AT A Arar § A G5l ¥
fema & suFY &9 fear wrr 1 ow Q)
gl wfag i 08 wrefagy ) @@F 9¢
FT Har ¢ o &1 guw@ws 7 sHAl
qTE gl 21 FAFT W WA a¥ F
fema & gamaem 2 kar @ &fa7 a7 =a
F1 I WG1 ¢ a1 IAF! AMFE §57 9T
= aman ¢ & sagam qar srgar o
wrrqa & wig fafaedr &1 < w797 qr
Ig#H! w7 qaqne A faar &y sifea) &
wra o faur | g3 w7 Iger arfeg 37
FTAEET WA A AETFF Y g fw
St @36 sniar 1A ar ar mfvz deg
"AT TA7 CAR Gz FEA A s
& 3q2ga & fafaei s fedw & qw
T a1 W A Iy wgrar fF o
fearal a1 M9 @I T | SR wE
e wfaz 45g 90 g@ &, &Y sarw Gn
2T, JuF1 3W AN | gFEE@T @ Fifear
% wre frar arar ¢ =57 9= 31 9mar
¢ Y mifsz 57 9T 391 arar § 1 faest
& A AR Fifeal § Wra 9T WA
st | T 9 cATE FATET AR
gaar g foar wRedr & @ g
at mifez §og TAT W § W wg &
e @y &7 qT ag & g o oag
W w6l 7 qaNAe WA AT |IREt
AT, wEws §, T § a1 S,
1 wnfe 78 ¢, g ¥ qe ¥, e
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fre &1 o 9T 77 AYAT HEA @I A
g1 FT AW, @ NS q97
agF &r o7 awdt § 1 WY HT 7, W9
qra qar g &fFT wg a1 a0 e
FT AT AL AGAT a9 A FLE 2N
1T gL Frar fomma &7 @itd &
qrgdt 2, A Ag ¥ ¥, T A I
wifez de7 & fgana & guraan 2, @fs
ag A aftare & afaen & fag 1
=aeqT % A%, Rl gad amg @A
adz &%, R ad w¥ AF AT AL
ZFIA AN W &% | fazar graw ar
fagar wYT zrzr £ ara @z afso
%1 weqf ar SdA ST F1 FH A
feema adt &1 mfasiaa:, 90 wfaws,
adral Yt feaml 1 @ =T S
g1 oz g s & wa
¥ ag sz fear a3 & soilw & wfaw
F gurawT aFIEA Afee 47 & feara
Ffegr oy ¥ grdar ¢ & owadidz
¥ 4 gz O9aq gl w@EET 31
&Y wifgn 1 g AT @ # feafa
Zadr & 1 @gt a1 774 qEA G &'
& &1 wafeg ag 9 gu@Eenm ]| FT
s g 78 93ar ¢ | afFT 99 F'i 9%
WAl 1 GHT @A w1 wfpw g, A
ATHIT F1 qg  TAIT I a6 HIIHE d¢7
FT o4 T@AT Wifgg | F wrar w47
i fF A wglar 40w oiiEd 9
EIRIT FT F |

SHRI SRADHAKAR SUPAKAR (Sam-
balpur): Mr.Deputy-Speaker, Sir the amend-
ment moved by Shri Tyagi, I think, is
rather superfluous having regard to the
fact that we had a recent decision of the
Supreme Court on bank nationalisation
which sets out in clear and unambiguous
terms that compensation, if it means any-
thivg, is market value, Therefore., as the

Dislsion No, 1

Basu, Shri Jyotirmoy
Jba, Shri Shiva Chapdra
Khan, Shri Ghayoor All
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law stands at present, if the Government
have to pay compensation for acquiring
lands which have previously been requisi-
tioned, they have to pay the market value
and there is no getting away from it. There*
fore in my opinion the amendment pro-
posed by Shri Tyagi is superfiuous

=it 3w s et oAt feT A
THEHT ) FEICFA § agr qrafad ?

SHRL LOBO PRABHU : I may submit
that here we are concerned with rent of
house and land and not with the acquisition
of property, Inrespect of acquisition of
property here is already a prowision such
as Shri Tyagi refers to by which market
value will be paid. That is according to the
Act of 1968 As far as [ .am concerned, we
may delete this clause because the amend-
ment he seeks is already existing.

MR, DEPUTY-SPEAKER : | sm now
putling amendment No. 4 of Shri Shiva
Chandra Jha to the vote of the House.

it frx e W : g R it e A
@ we 4 zorf af anal 1 garg Agy
fear &, zafau & goay uiizgdic *1 wva
waar § 1 & srgar 5 az 49 o e
1 ESIT G | JO uiEHz 71 9y
g & f @1o-graifas seitaea #7 gfez
i@ srgaEy Fa § faow fear
A |

MR. DEPUTY-SPEAKER : Now, I put

Amendment No. 4 moved. by Shri Shiv
Chandra Jha to the vote of the House,

The question is :
Page 3, line 8-
afier *be revised™ insert

“after taking the socio—-ecenomic
situation of the case into considerstion,”

The Lok Sabha Divided
AYES 14.50 brs,

Limaye, Shri Madhu
Mahato, Shri Bhajahari
Misra, Shri Janeshwar
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A¥ES Nogs
Amat, Shri D.
Amin, Shri R, K.
Arumugam, Shri R. S.
Babunpath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barupal, Shri P. L.
Baswant, Shri
Berwa, Shri Onkar Lal
Bhandare, Shri R. D.
Bbaau Prakash Siogh, Shri
Brahmanandji, Shri Swami
Chanda, Shrimati Jyotsna
Chaturvedi, Shri R, L.
Damani, Shri 5. R,
Deb, Shri D. N.
Deo, Shri K. P. Singh
Deo, Shri P. K.
Deo, Shri R. R. Singh
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.

Dhrangadhra, Shri Sriraj Meghrajji

Dhuleshwar Meena, Shri
Dwivedi, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganpesh, Shri K. R.
Gavit, Shri Tukaram
Gowder, Shri Napja
Gupta, Shri Lakhan Lal
Hem Raj, Shri

Jai Singh, Shri

Jamir, Shri 8. C.

Jamna Lal, Sbri

Karan Singh, Dr.

Karnpi Singh, Dr.

Kesri, Shri Sitaram
Kinder Lal, Shri

Kisku, Shri A. K.
Kotoki, Shri Liladhar
Koushik, Shri K. M.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Kushwah, Shri Yashwant Singh
Lalit Sen, Shri

Laskar, Shri N. R.
Lobo Prabhu, Shri
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Lutfal Haque, Shri
Mahadeva Prasad, Dr.
Mabhishi, Dr. Sarojini
Majhi, Shri Mahendra
Mandal, Dr. P.
Marandi, Shri

Masani, Shri M. R,
Master, Shri Bhola Nath
Meena, Shri Meetha Lal

Minimata Agam Dass Guru, Shrimati

Mody, Shri Piloo
Mohamed Imam, Shri J.
Mobsin, Shri

Naidu, Shri Chengalraya
Naik, Shri G. C.

Naik, Shri R. V.

Oraon, Shri Kartik
Palchaudhuri, Shrimati Tla
Panigrahi, Shri Chintamani
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel Shri N.N,

Patil Shri Anantrao

Patil Shri 5. D.

Patodia, Shri D. N,
Radhabai, Shrimati B,
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Rajasekharan, Shri

Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramamoortby, Shri S. P,
Ramji Ram, Shri
Ramshekhar Prasad Singh, Shri
Randhir Singh, Shri
Ranga, Shri

Rao, Dr. K. L.

Rao, Shri J. Ramapathi
Reddy, Shri P. Antony
Saboo, Shri Shri Gopal
Sadhu Ram, Shri

Saha, Dr. 8. K.

Saigal, Shri A, S.

Sanji Rupji, Shri
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Sankata Prasad, Dr.

Sant Bux Singh, Shri
Santosham, Dr. M.
Sarma, Shri A. T.

Sen, Shri Dwaipayan

Sen, Shri P, G.

Sethi, Shri P. C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shah, Shri T. P,

Shah, Shri Virendrakumar
Shambhu Nath, Shri
Shankaranand, Shri B,
Shastri, Shri Biswanarayan
Shastri, Shri Sheopujan
Sheo Narain, Shri

Sher Singh, Shri
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Shiv Chandika Prasad, Shri

Siddayya, Shri

Siddheshwar Prasad, Shri

Singh, Shri D, N,

Sinba, Shri Mudrika

Snatak, Shri Nar Deo

Solanki, Shri 5. M.

Sonavane, Shri

Supakar, Shri Sradhakar

Tapuriah, Shri 8. K.

Tiwary, Shri D. N.

Tiwary, Shri K. N,

Uikey, Shri M. G.

Veerappa, Sbri Ramachandra

Verma, Shri Balgovind

Vidyarthi, Shri Ram Swarup

Yadav, Shri Jageshwar

MR, DEPUTY-SPEAKER : The result*
of the division is : Ayes : 6; Noes : 129,

The motion was negatived.

MR. DEPUTY-SPEAKER : I put
Amendment No, 8 moved by Shri B.S.
Murthy to the vote of the House.

The question is :

Page 2, line 40,

Sfor 1969 substiture **1970"

THE MOTION WAS ADOPTED.
M, bl—raul?. -S'z:w.l!.kaa- '

1 will put amendment No, 12 standing
in the name of Shri Lobo Prabhu to the
vots of the House,

Amendment No. 12 was put and negatived.

SHRI DHIRESWAR KALITA : I with-
draw my amendments 13, 14 and 185,

Amendments Nos. 13 to 15 were, by
leave, withdrawn.

SHRI LOBO PRABHU : 1 withdraw my
amendment No. 16

Amendment No. 16 was, by leave, withdrawn,

SHRI OM PRAKASH TYAGI : I am
not pressing my amendments 20 and 21.

Amendments Nos, 20 and 21 were, by
leave, withdrawn,

MR. DEPUTY-SPEAKER : Now the

question is :

“That Clause 4, as amended, sland part
of the Bill,”

SHRI R. D. BHANDARE : The hon,
Minister may explain it, Sir,

MR, DEPUTY-SPEAKER : Now we
have come to the stage of voting.
MR, B, 5. MURTHY rose.--

SHRI MANIBHAI J.PATEL (Damoh) :
How can he explain ? You are in the

process of voting. (Interruptions).

MR, DEPUTY-SPEAKER : I thiok it is
understood what the amendment s,

* The following Members also recorded their votes for Noes :
Sarvashri C. D, Gautain, Om Prakash Tyagi, Ram Gopal Shalwale, Beni
Shanker Sharma and Shri M. R. Krishna.



287 Requisitioning &

SHRI K. LAKKAPPA (Tumkur) : I
rise on a point of order. It is ihis, At the
time of voting, the Minister has no right to
make a speech,

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT(SHRI RAGHU ‘RAMAIAH):
The point of order is this The hon. Minis-
ter does not want to press the clause.
Technically you have said that you will
have to vote it down The amendment
moved by Mr, Bhandare is for the deletion
of the clause. Now if you are not
accepting it, then for technical reasons we
bave to vote down the clause,

MR. DEPUTY-SPEAKER : Earlier in
the debates the Mipister sought permission
to delete this clause from the Bill. At that
time I told him that it was not permissible
for him to do so at this stage, but atthe
stage of voting, if they do not want it, they
can vote the clause out.

AN HON, MEMBER': He can withdraw
it. ‘

MR. DEPUTY-SPEAKER : He cannot
withdraw it. The only thing open to the
House is to vote it down, ([ut-rrupiions)

I think the House has understood the
pasition. Now the question is :

“That clause 4, as amended, stand part
of the Bill,"

The motion was megatived

SHRI PILOO MODY :In that case
Government is defeated, Sir.

Clsuse 1--(3hort Title)
SHRI B, 5. MURTHY : 1 beg to move:
Page I, linc 4,
Jor *1969" substisute *1970." (6)

MR. DEPUTY-SPEAKER : The ques-
tion is ;

Page 1, line 4,
for *1969" substitute 1970." (6)

The amendment was adopled.
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MR. DEPUTY-SPEAKER: The question
is :

“That Clause 1, as amended, stand ‘part
of the Bill."”

“The motion was adopted,

Clause I, as amended, was adfled to'the Bill.-
Enacting Formula
MR. DEPUTY.SPEAKER : There is®n
amendment to the Epacting Formula. Are
you moving ?

SHRI B, S. MURTHY : Yes, I move :

Page 1, line 1,

for “Twentieth™ substitute “Twenty-
first ™ ®

MR. DEPUTY-SPEAKER : The gues-
tion is :

Page 1. line 1,--

Jor “Twentieth sub:titute **Twenly-
first™. (5)

The motion was adopfed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted.

The Enacting Formula as amended,.
was added to the Biik,

The Title was added to the Bill,

SHRI B, § MURTHY : Sir, I move :
“That the Bill, as amended, be passed.” '

MR, DEPUTY-SPEAKER: The question

“That the Bill, as amended, be passed”

The motion was udopted.

P



